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JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

_ . -1y
The applicant was ¢ngaged as Physical/Handicapped

Public Telephone Attendant on commission basis with effect
from 20,12.1982:and by the cate of the impugned order, he was
aﬁtending to th; public telephone situated in the Central
Telegraphi;}Officeijat Hyderahad. The charge memo dated

4,.8.1993 which reads as uncler was issued to the applicant:-

"Sri C.Mohan Reddv, Physically Handicapped

STD/PT Attendant C T O Hyderabad is habitual

in remaining zabsent for duty without permi-

ssion. During November 1992,he absented from
- 17th to 30th for 14 days, in December 92

1st to 16th for 16 days neglecting the work

or duty which amounts to misconduct.

Sri C.Mohan Reddy Physically Handicapped
STD/PT attendant C T O Hyderahad on the
afternoon of 9,7.93 approached and asked the
Accounts Officer ahout the position of his
commission bill. The Accounts Officer
explained him that the payment could be made
as soon as the information sought from the
Asst.Chief Superintendent (IR) was received,
but Sri C.Mohan'Reddy insisted on the Accounts
Officer to make pavment without any chscking.
Inspite of repeated replies of Accounts
Officer that the payment is made only after
meter readings are checked, Sri C.Mohan Reddy
went on insisting vociferously for payment by
not leaving Accounts Officer's chamber causing
inconvenience to him to discharge his davtoday
duties as Acéounts Officer. Thus he misbehaved
with Accounts Officer C,.T.O. Hyderabad.

Sri C.Mohan Reddy is directed to submit his
explanation within 10 days of the receiot of
this memorandum failing which exparte decision

will be taken agairst him.”

contd....
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As inquiry was contemplated against the applicant in‘;egard
to the alleged incident on 9.7.1993, the applicant was placed -
on put off duty as per the impugned order dated 14.7.1993.

This OA was filed challenging the order dated 14.7,1993 and

he also prayed for guashihg the charge memo’ dated 4.8,1993, f{
2. On the basis of the charge memo and in view of the .
b e ST L LA D J-.UJ— R i it e I - . . I !
this is not a grave charge where the applicant has to be o
placed on put off duty. Accordingly, the impugned order

dated 14.7.1993 has to b= set-aside. )
3. It is not just ard proper to express anything in

regard to the contentions in regard to the charge memo dated -

4.8.199;, It is not a case where the said charge memo had (5~ =
beepn quashed. But, we make it clear that it is open to the
applicant to raise-éll his pleas in the inguiry to be condu-

cted in pursuance of the charge memo dated 4.8.1993, T

4, In the result, tte order dated 14.7.1992 is set-aside

P

and to that extent the 03 is allowed and the » OA praying for
guashing the charge memo fated 4.8.1993 is dismissed. The

applicant has to be paid the commission which he would have
¥

beenrenmtit]lsd <o from 25.€.1993 till he is reinstated. The
£ ‘

same has to be ascertained on the bhasis of the aversge commi-
ssion for six momths prisr to the date oﬁ}which the zpplicant
was placed on put off duty. gime for payment is three months

from the date of receipt ¢f this order. No costs. - ——,

" ‘)'.'

MeeA SN s
R.RANGARAJAN) ] ‘ (V.NEELADRI RAO) L
MEMBER (ADMN, } | * ' VICE CHAIRMAN P

" DATED: 19th October, 1993,
Open court ditctation. T

N | _ | }?‘ﬂﬁﬁh’w (Jad/,{ [()

van
cawﬂ—}—~%/hf.




